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L e o ! 22.08. QOOP Present: Hon'ble Sri K.V. Sachidanandan

_ Vice-Chairman.
Yo cpphention i

p Do FOE i;‘;. .’-U, -

mT e

<. % Heard Mr C.8. Sinha, learned

| SLVIQ?*OUU/’)- ¥ j ' Counsel for the Applicant and Mr M.U.
“ Do )R R.TEE. * Ahmed, learned Addl. C.G.8.C. for the

=t
"

arertaan asvendot ey

P Al

g - Respondents.
.""\f B Dy egistrar !l The matter is identical to other
St ! matters, vz, O.A. Nos. 115/2006

|

f

{

{
- i | 146/2006, 2032006, 2042006, etc.
{ which were filed by ﬂiekaimiiaﬂy situated
i persons gnd the same have already been
¥ admitted and posted for Tearing.
_ ¥ Therefore, I am of the view that this O.A.
D(L%u_}\\/ C. ' oy has also to be admitted. Admit. Post on

18.10.2006.

In the interest of justice, this

!
}
]
I Tribunal directs the Respondents not to
| disturb the Applicant till th next date.
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23.10.2006 Present: Hon'ble Sri K. V. qag,hldanandan
Vice-Chairman.

N O‘HC}L Q‘ G)‘TDQL“( M .. Learned Counsel for the

( D/S QC‘;HW (,M ) Respondents wanted time to file reply
- \ Yo q’e)%’ statement. Let it be done. '
W“?;b p &7/, | _ Post on 23.11.2006. Interim order
NOA - '

dated 22.08.2006 shall continue till the

W\ '47/@ M‘ next date.
%\ﬂ@\ ﬂ)//\lmé&géﬁ - | | t/
9\%

@//; ’éllS‘LOé‘ C o . o Vice-Chairman
{mb/f
S{Y@FQJ B o

7\"04,"&@_/ CQJA%’/ ' l 23411.2006 Mr .M.U.Ahmedﬂ. learned AddlaCoGnSa
o C’)@O' 1 . C« submits that respondents have decided

I'e - .
o T . to reallocate the applicant against the

@ G- Q* resultant wvacancy caused by retirement
' (9/'“* 2!5) G ) " and requires some more tdme to file .

reply statement and pass the respective
orders. Let it be done within four weeks

/{?f 0O 5 post the matter on 22.12.2006,
‘ L ‘ . ~In the meantime interim order dated
NOU'ce — S d ¢ . 22.8.2006 will continue until further

A«e-ffyéf ,7&» (22 orderse

%’00@“( ﬁ 23 / / e/ of o vice-c'l'xqirman
Wo?/%o Lo amaneol  Bb
Qdvocaters By Loty
| ‘M”'Q/ PMHQ)) 2.12.20086 Respondents are granted further
(5' N ' four weeks time to file reply statement.
|0 o ! - Post the matter on 31.1.2007.
‘S\ia‘m\’f’ Wire heenm - Interim order shall continue till such
./%:r@: . | I . .
0 Wf pastn olats Vice-Chairman
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Post on 2.3.2007. Interim order

| on 208/ 0L. | R
T of the Registry i! Date l Order of the Tribl‘unal B
ovdler St 22(] L{ oA ; 9.2.5007 Mr.M.U.Ahmed learned Addl
i g b2 Jganmes '\ CGSCis granted further time-to file
v 0 I e Jo ' reply statement.
frotn oo partieR

shall continue till then,

7 o ‘ , | L/ :
Mo obs e beew | 1

. Vice-Chairman
i fa - 13

Wied | . /bby

’ 243407 ' Four weeks time is granted to the

- w -

D20

ccounsel for the respondents to file
1

iwritten statement. pPost the matter cn
§ )

ooy G- 9/afor . EReOT
iy - fo desived
adv oesters Sor V@’f’ﬂ? m

Yo prrtios . ‘ ,

: 113.03.2007.; Heard learned counsel for the
b

’ a ’ ) Parties. Judgment delivered in open Court,
1
: L]

kept in separate sheets.

- Ne wle hwa been The O.A. is dismissed as infructuous
)\HLL@? in terms of the order. No costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

[
AW

0.A. No.218 of 2006

DATE OF DECISION:13.03.2007

Shri Malay Bhusan Achar]ee
resees ----Applicant/s

Mr.C.S.Sinha _
06 500 6008009080680 806680 0668008000860 6086000060068 080¢8 608000086600 0006086s4s00 Advocate for the
: Applicant/s
- Versus -

U.0.1 & Others ,
»ovovtcoooc-uucf oooooooooooooooooo EEER KRR .ocno.. oooooooooooooooooooooooooooooo Respondent/s
Mr.M.U.Ahmed, Addl.C.G.S.C. : ,
ooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo Advocate for 'the

Respondents

CORAM

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN
THE HON'BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed Yeﬁ//No
to see the Judgment?

2. Whether to be referred to the Reporter or not? %6410

3. Whether to be forwarded for including in the Digest Bemg compli |
at Jodhpur Bench & other Benches ? ' s/No

4.  Whether their Lordshxps wish to see the fair copy }/
: s/No

of the Judgment?
ice- Chglzrr@'nl/yember (A)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH :

Original Application No. 218 of 2006

.- Date of Order: This, the 13th day of March, 2007.

THE HON'BLE MR. K.V.SACHIDANANDAN , VICE CHAIRMAN.

THE HON’BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER.

Shri Malay Bhusan Acharjee
.Son of Late Kumud Ranjan Acharjee
Resident of Ramkrishnapalli
79 Tilla, Agartala
P.S. East Agartala
Dist: West Tripura.
.. .. Applicant.

By Advocates Shri C.S.Sinha.
- Versus —

1. Union of India represented by
the Comptroller & Auditor General
of India, 10, Bahadursha Jafar Marg
New Delhi — 110 002.

2.  Principal Accountant General (Audit)
Meghalaya, etc. Shillong. -

3. The Accountant General (Audit)
Tripura, Kunjaban, Agartala.

4. - Senior Deputy Accountant General (Audit)
Office of the Accountant General (Audit)
Tripura, Agartala. _
. . . Respondents.

By Mr.M.U.Ahmed, Addl.C.G.S.C, o .

FkkkkkkkkkkkK (/\/
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ORDER(ORAL)

SACHIDANANDAN, K.V.(V.C.) :

The Applicant, a Senior Audit Officer (Group B Officer), is

working in the office of the Accountant General (Audit), Tripura,

Agartala. As per option, so asked to exercise vide letter dated

21.04.2004, -Applicant opted for Tripura cadre. But ignoring his

option and also without taking option for deficit officers as per policy

decision, the Applicant was posted on deputation to the deficit office

of the Accountant Geneéeral (Audit), Ma.nipur, Irﬁphal, which is

challenged in this O.A, The Applicant has sought the following main

reliefs:-

“(a) To set aside the Order in No.Estt.1/Order

(b)

fc)

(d)

No.58 dated '08.08.2006 so far as the
Applicant is concerned.

To set aside the O/rder in No.Estt.Order
No.189 dated 09.08.2006 so far as the
Applicant is concerned.

To declare the Policy for separation of
Common Cadre of Group — B Officers in the
A.&E and Civil Audit Offices in North-East
Region is unreasonable and unjustified so far
as the absence of deputation period and the
provision of maximum age for deputation as
per Appendix-5 of the Fundamental Rules are ,
concerned. :

To direct the Respondents to allow the

Applicant to continue in the Office of the
Accountant General.(Audit), Tripura.”

=
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2. ~ We have heard Mr.C.'S.Sinha, learned counsel for the
Applicant and Mr.M.U.Ahmed, leamed Sr. C.G.S.C. for the
Reépondents. When the matter came up for hearing today,
Mr.C.S.Sinha, learned coﬁnsel for the Applicant has produced a copy
of the -order dated 02.01.2007 passed by the Deputy Accountant
General, Office of the~Acc6untant General (Audit), Tripura, Agartala
and submitted that reliefs, as prayed for, have been grant;ed b): the
Respondents, and therefore, Ai:)plicant doés not want to pursue the

O.A. any further. Learned counsel submitted that his submission may

be recorded and the O.A. may be closed.

- 3. Accordingly, we record the submission of the learned

counsel for the Applicant. A copy of the order dated 02.01.2007 will
also be kept in record. Since the relief has been granted to the

Applicant, the O.A. is dismissed as infructuous.

In the circumstanceé, there shall be no order as to costs,

@m\/@ "_

(TARSEM LAL) (K.V.SACHIDANANDAN)

- ADMINISTRATIVE MEMBER | VICE CHAIRMAN
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IN THE CENTRAL, afMINTSTRNtTUE TRIEUNAL

ORIGINAL 2APPLICATION NO, % ’g OF 2006 A.D,

Sl,MNo,

1
2
3

10,

11,

Shri Mglay Blmeegn Acharjee,

- VERSUS -~

JUnion of Indiz anad
others,

o ®

I N N E X

L]

Particilars,
List of Daztes,

Original Application,

Annemre - 1o
Copy Of letter dated
24,3,2006,

Annexnre - 2,

. Copy of Policy decision

for reperation of Common
Cadre of Group - B Officers,

Annexazre - 3,
Copy of letter Azted
21.4.2m6.

Annexure - 4,
Copy of Option of the
oplicant A, 24,4,2006,

Annexure - 5,
Copy of the Order dated

08,08,26,

Annemre - 6,
Copy of the onler dated
09,08,2006,

Anexure - 7,
Copy Of relevant portion of

Appendix - 5 of Fundgnental

Riles,

Annexure - 8,
Copy of letter cdzted

15.12.2005,

RESPONDEITE;

Pzge Nog;
L

1y

LL
-3

o
lo -1y
'1_2
13
14 - [7

18- 20

2\

22- 29

contd., - /2,

v’



13,

Particilsre,

24
elalatiame, '
Vakealat | o
T‘]Ot'?ce tO C.G.S oco ¥ CQA. T. I 4
.Gu\'lshati‘. :

Submitted;,

%
. iy € .
C.5. Sinhe )Wq
( aAdvocates, /D
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IN THE CENTRAL AIMMNISTRATIVE TRIBU:AL
CUWAHATI

S OF 2006 ,D,

shri Mgl sy Bmsan Acharjee.

XY 2°PL IC2N T,

~ VERSUS -

Union Of Indis and
others,

The 2pplicant ie the Sr, Mm@t Officer (Group ~ B
Officer) of the Office of the Accoantant General
(madic), Tripurs, Agartels, '

& letter dated 21.04. 2004 he vzeg acked to exercise
o;at_on aad he Opted for Tripure Cadre. Bat igcnoring
his option for Tripurs and slso without tezking option
for deficit Offices as per Policy Decieion, he wes
postec" on deputstion to the deficit office cf the
Accountant cenersl (Mdit), Manipur, Imphal.

The anplicent is agurieved by the oxler dated 08,08,
2006 znd¢ by Order dated 09,08,2006 as he wae sllocated
as well ae relezsed for the deficit office of the
Accauntant CGenersl (audit), Manipur, Imphsal. He had
no other option than to @nmcc’a this Hon'ble
Tribunglls.

Hence, thies aplicstion seeking justice,

AIVOCATE



IN THE CENTRAL AIMINISTRATINE TRIBUNAL

GUWAHATI ,

0. A, MO, AE | op 2006 A.D;

Shri Mzley Blmssn Acharjee.,

ove 0PLICANT

- VERSUS o

Union of Indiz ana

others,

05,01,1973 =~

2],04,2006 =

24 ,04,2006 =

08,08,2006 -~

09,.08,2006 -

LIST OF DATES

Joined as Mmditor/U.n, Clerk, Presently

holding the post of Sr, mdit Officer.

Ciroalar No. Estt,(au)/o7,

Opted for the Office of the Accointat
Generzl (Mmdit), Tripurs, Agartsl &,

Order No, Estt.1/0 rder ¥o,58,

Oorder No, Estt.,Orcder No,189,

(G fh

e S. STMHA
ADVOCATE



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
o GUWAHATI BBMCH

Mo,

(A APPLICATION UNDER SEC, 19 OF THE AIMINISTRATIVE
TRIBUNALE ACT, 1985),

ORIGMAL APPLICATION NO.

2 OF 2006 2,D,

" BETWEEN

Shri Melay Bwean acherjee,
8/0.Lt, Kumud Rgnjan Acharjee,
Resident of Remkrishnapslld),
79 Tilla, AgQartals,

P.S. East Agartalsa,
_District - West Tripurss

| ‘s .". EPLICE T‘.

.

- VERSUS «

1, Union of India, represented by
the Comptroller & MAitor Genersl
of India, 10, BechaMrshz Jafar Marg,
New Delhi - 110002,

2, Principal accountant Cenersl (md¢),
Meghalayz, etc,, Shillong,

3. The Acoountant General (Audit), '
Tripura, Kunjsban, Agartal &%

4. Senior Deputy Accountant General (mdse),
Office of the Accountant General (Audit),
Trivare, Agartal a.

oo RESPON DEN TS5
1. PARTICULARS OF THE ORDERS AGAINST

WHICH 2PPLICATION IS MADE ;-

The Applican.t ie sggrieved by the orders, nanely,
No% Estt.l/Order No, 58 dated 08, 08,2006 &1d Mo\, Estt.
order No. 189 dsted 09,08.2006%

Contd, - P/2%
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The Applicent declares that the subject matter of

2, JURISTECTION OF THE LD, TRIBUMAL :&

this spplication falls wi t‘Lﬁ the ju r.'.sdict:.on of thie

Ld. Tﬁ-mnal’.
3, LIMITATION ;-

The Applicant declares thet the impuced orders
Asted 08,08,2006 =1@ 09,08.2006 have been paceed withont

giving any opportunity to the Applicant t0 represent

against them,

4, F2CTS OF THE CASE s -

4.1 That the applicant joined the Ind an Mdit 24
Accounts Department as Mmditor /' U.D, Clerk on 05.01.1973, .
Presently he holde the post of Sr, Mdit Officer, His

present sge is sbout 56 yeazrs 5 monthsej

4,2 Tat the Respondent authorities formlated s policy

for separation of Common Cadre of Group - B Of ficers in

‘the A& E. and Civil Audif Of££ ces under the North East

Region communicated vide letter No,144-NCE(2PP) /i7.2@04

dated 24,03,2006,

Copies OFf letter No,144-NGE(aPP) /17-2004
Qated 24,3,2006 and the policy for separe-
tion of Comnbn Czdre of Gr.~-B O fficers are

encloced as Amexure - 1 & 2 respectivelys

Contd, - P/Bo
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4,3 That the Sr, Deputy Accountant Genersl (M), Trimirs
vicie letter No, Es,Att.(Au)/Z Azted 04,04,206 asked option |
from the Applicant pursuant to the pélicy. But later on by
sepg.rate ,Circ.;lar bearing No, Estt, (&) /07 dated 21‘.04*.'2006
the Applicent was asked for exercising fresh option and the.
Apiglic‘ant mede his option on 24.,04.2006 for the Of flce Of

the Accountant Generzl (Mdit¢), Trimurs,

oapies‘of _letter. Gated ?1.4.2006 ad

option made on 2‘4.4'.2036 are encloced

as anmnexure ~ 3 & 4 respectively.

4,4 hat w‘thout pcy.nq heed to hz.- opt:.m £ exerciqed.

.-

vide or,c'ier becr‘ng Noe Bstt, l/Orc‘er No', 58 dctera 08,08, 2006
the services of the Appl“cc')t hcs been placer* on dewu tct..on
in the O0ffice of the accauntant Gmeral (Bac¥ ¢), Manipury

Imphal c-.ncl before c!oing that no option for the deffcit

office a¢ per policy was taken from the pmplicanti.
Copy Of the order dsted 08,08,2006 is
enclosed as Annemire - 3%

4,5 That on the Mllowing day, iL.e.; on 09.,08,2C06, the
Applicant was relezsed effecting from 09,08,2006 vicde order

4

No., Estt.Order No,169 dated 09.08,20067

Copy of the order dsted 09.08,2006 £

enclosed zs Annpexuye - 6,

Contd, - P/4.
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5, GROUNDS FOR RELIEF :=

5.1 For that‘ thé Resioondents int,roéaceecl' & Policy Necicsion
for sépafation 6f~ Caflxé of Croup -.B -Officers t—.nd‘ for that
.pu mose caption £rom the .énppl-ic ant .was. .Cslled for en‘d the
aplicant opted for Tripura and not anyvhere elce. Hence

the impugned orders dated 08,08,2006 zntt 09,08,2006 zre

contrary to his opticn,

5,2 TFor that the Respondent Mmtlorities Aid not z¢k for
option from the Applicent a€ regards hig posting to deficit
office as per policy. Hence the orders dzted 08.08.2006 and

09,08.,2006 zre the ordérs sgainst the pclicy decision’

5.3 Por that the policy has been fomulazted on wrong

premises that there was z Common Cadre of Croup - B Officers),
. { . !

o

5.4 TFor that age of the 'Appl.;.lcant' ie a vital one, which
ought to have been omnsidered before; nutting him for
deputation, inasmuch as appendix - 5 of the Mndamentsl
Rules stipulztes that deputétion should be réstri.ctéd t§ tf’xe
Of ficers below 56 yeers of zge. The Mplicent's age is

presently 56 years 5 monthse,

Copy of relevant portion of 2ppendix - 5
of the Pandamentsl Rules ic enclosed as

aAnnexure - 7,

Contd. - B/5,
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5,5( Ftar that ~i:he Res.ponéeni mthorities are very much

avare sbhout the m;,ximm ege for deputation shall not be
exceeding 56 yéars ad this is evident from the oommuni_éa-
t.:‘.o.n og the Ministry of Home affelre to the .o ffice of the
Acoountant Generesl (A.&E.), Tripurs, Adartale dated 15,12
_2005 0n the subject of selection of staff on deputstion to
P%y‘& Accq.mts Divis:-‘.on, D.G:, R,S,T.,, New Nelhi for the

post of sr, Acoounts Officer/Accounts Of ficer iln Iw,Tripu rsT

,

Copy of the letter dated 15,12,2005 is

enclosed as annexre - 8,

5.6 .For that in the policy there ..s no whisper zbout the
tem of d@utatign ad the maximum zge of deputet ion for
consicersticn in tﬁe policy and -ﬁoll’owing thie the thorities
have ot soope or andf trary exercise of pover ;¢ to pu't' ‘
the 2pplicant to mon-optee place patting lim to irrep are‘ble
injurj at the verge of retirement. To this extent the policy

decision of the Autlorities is unrezsonabhle 2nd unjueti fed,

5,7 PRor that as for non-me?ationing}of deput ation periéc‘! in
the policy, virtizlly the demtation in question of the
Applicant gnounts to be = pemanent traxsfer anag non—mméien—
ing of tﬁe deputeation pevriod_ itiztes the Policy Deci sion'

of the Respondents,
5.8 For that in czee of tranefer on deputation to hard

Conté, - P/6.
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station the Applicant ought to have given opportanity for

option, bat the ppplicant has not been given that scope,

6. DETATLS OF REMEDIES EXHAUSTED ;-

The Applicant states that the orler for deputation
wae maie on 08.08.2&)6 &1t the releese order was made on
09.08,2006 and therefore, he ha® no scope for ¥ mzking
@resentation sgainet such arbi trary =ction of thé Mo ria
tiee, rather opted br ammachipg tl'n'_.s. Hon*hle Trilungal
for quick jucestice’

7. MATTERS NOT PREVIOUSLY FILED OR
PENDING BEFORE 2aMY OTHER COURT : &

The 2pplicant declares that he hae not previously
filed any Application / Writ Petiticn / Suit before a0y
other ourt =nd/or A thority and/or a1y other Bench o f the -.

Hon*bkle Trilunsl in respect of the subject matter of thig

| B

netant plication or a1y Anplication / Writ Petition / Suit

ie pending with any of them,

8. xmlis RELIEFS SOUGHT FOR §&

Under the facte and circumstances stated zbove, the
Applicant most respectlly prays that the Hon*hle Tribungal
may be plezsed enoudh to admit i:h:’.s a%_nplication, call for
the records of the case and upon hearing the parties be

pleased to grant the following reliefs to the Applicant :=

Contqd, - 2/7.
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(a) To set aside the Order £n No, Estt,1/0rder No,58

3

Qzted 08,08,2006 =0 far zc the dpplicent &s

concermed,

(b) To set aside the Order in Mo, EBstt,Order No‘.189

dated 09,08,2006 s far as the Applicant is oconcemed,

{c) To declare the Policy for separstion of Qommon Cxlre
of Gmoup ~ B Officers in the é‘.&_E.- and CivEl Mt -
O ffices in North -. Eest Regic.mi is unﬁasonebie and
unjusti Fed so far as the sbsence of deputation pericd
and the prévis.ion of maximum =zcge | or deputation ae per:_

Mpendix - 5 of the Mandamentzl Riles are conce meds

-

(d) To &rect the Respondents to zllow the mplicant to
contimie in the O€ffice of the Accountant General(mait)

Tripurs.

(e) T grant any other relief / reliefe wiich the Hon'hle

Trilungl may deem f£it and proper,

9, INTERIM ORNER PRAYED FOR i<

et ettt tiatsersana e

To stay operstion of the Orcder No,., Estt.l/0rder No,58
dated 08,08,2006 znd Release Order No. Estt.0rder No.189
dated 09,08,2006 pentng Aispocal Oof this Origina Anplice-

tion so far as the Xpplicant is concermed,

10, The Application is filed throudh L&, advoczate
Mr, chandrzcsekher Sinha,

contd, - P/8.
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11, ._-rt-c.llc_re of PO"tSl Orf‘er‘lo. eteevsc s ves
dated 1% .% . o% R, go/ (Q,)\o »ec\sx\)
........... \

12, LIST OF ENCLOSURES ;-

Ae stated in the Indexy

| I, shri Malsy‘BhAseﬁfl Aé.harjée, S/O;L.t. Kumud
Ranjan Acharjee, ree..c‘mt of Rankriehnpalli, 79 Tlle,
Agarteia, P.é. Easet Agartala;; Disfrict - Wesf Tripures, |
Aoplicart, o hereby decleare a2n@ state that ’the sté.tements
mede in Parégraphs ..4. ‘f.".f\.‘...‘.....‘,... aze tnme to‘m'y kno{v-

ledge and I have not suppressed any materizl fzots,

And I sign this veriflcaztion this ..:L?.j(&‘ o Cay

of agast, 2006,
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No. 144-NGE(App )/17-2004
 OFFICEOFTHE 3
COMPTROLLER AND AUDITOR GENERAL
~ OFINDIA |

10 BAHADUR SHAH ZAFAR MARG
New Delhi- 110 602

 DATE: 24:03.06

The Pr. Accountant Jeneral (Audlt) .
Meghalaya, etc. - _ S ‘
Shiliong

‘Subject.", Separatwn of common - cadre of Group ‘B’. ojﬁ’cers in the

A&E and Civil Audit Offices in North East Regton
Sir,

I am to forward herewith the policy for separation of common
cadre of Group ‘B’ officers in the A&E and Civil Audit offices in North East

‘_Reglon alongwith a format of option form. It is requested that*fresh options
may be obtained from all the existing Group ‘B’ officers’ belonging fo -

common cadre under your cadre control for permanent transfer to the Civil
Audit offices in the North East Region intimating them the caé'lfe strength of
each office and they may be allocated to the concerned officgs on the basis.
of their seniority-cum-options exercised by them as per mstmctlon contained
in para 3 of the pohcy

2. ~ The junior officers’ in each cadxe who are not hkely to be
accomnmodated in the concemed offices as per options. exercised by them -
may be posted on deputation basis to the deficit oﬁccs as’ per instructions -

'co*ltamed in para 4 of the pohcy

3. The action taken report should be sent to us by 15.5.2006. We
intend to have the separated cadres in place as on 01:06. 2006

4. Caveat in the appropnate courts of JudJcature may be ﬁled in
consultation with your standmg counsels. A format of the Caveat is enclosed -

" herewith.

, , Yours faithfully,
Erclo: As above.

S’cx_;. n

' ayrx ' Sd/- : ‘,' ?ﬁf,




eﬁ E . - R : A//\(r\@’%%l Wi~ 2 o

S (19’

- Policy for separatiou ,of COMMOon cé&re of Group ‘B’ officers in the A&KE
- - and Civil Audit offices in N.E. Region.

I One time Opticn for allocation to a particular office may be called for from the
existing ‘Group ‘B’ officers belonging to common cadre by the present cadre
controﬂingéﬂthoritics i.e. PAG (Audit), Meghalaya etc., Shillong and AG (A&E),

Assam, Guwhati. The optees shall be required to indicate their preference.

I Vacancies jin: combined cadre may be proportionately distributcd'among all the
concerned offices and ihé existing staff may be allocated to various offices against
the required strength i.e. sanctioned stfength minus vacancies proportionately

distributed in each cadre,

I Permanent posting of Group ‘B’ officers of common cadre against the required
strength- of various Civil Audit/A&E offices shal! be made by the respective cadre

controlling authorities strictly on the basis of the seniority of the officers, who have

exercised their option for allocation to such offices, irrespective of their base office.

IV If the number of optegé for a particular office is more than the required strength of
that office, the excess pérsons in each cadre (SAO/AQ/AAQ/SO), who can not be
accommodated in the.office of their preference against the required strength of that

offices as per their seniority, shall be posted on deputation basis to the offices for

which number of optees is less than the required strength of that office viz deficit

offices. If sufficient volunteers are not available for such posting on deputation

basis, the junior most persons in excess of required strength in each cadre shall be
sent to deficit office on deputation basis. No willingness shall be necessary for this

purpose but deputation allowance shall be payable. However, they may be asked to

give their preference for such posting mentioning the names of deficit offices and

> as far as po$sibie th@; Ay repreted o sudh e84t eE” O&%\'LE’S-'C'”'U The boviag of
M\[l e S e %y arnd P'f’i{f-{éx\u/ﬁ. (?C;{/\M?\ LA o oy T,
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posted 'to*-{he ofﬁ'c'e'of thje.ir choice'ori the basis of their -Seniority on availability of

v subsequent vacanmes agamst the. requued strength in such off ices. The surplus

optees shall also form part of the cadre of their office for Wthh option -was

exerc1sed by tnem

If the nurniber of op't"c,:eszl for a pafticular office is less than the sénc':tionc’d strength of

that office all the optees shall be allocated to that office.  The remaining vacancies

shall be filled up by deputation of surplus optees as per guidelines laid down at [V

above. The vacancies arising due to repatriation of the deputationists to the office

of their choxce will bc ﬁl]ed up by the concemcd offices as per prov1sxons contained

in the Recrultment Rulcs for the conccmcd posts.

The promotions to Group ‘B’ posts after the separation of cadre shall be made by

the concerned ofﬁces- from amongst the eligible officers of their office. However, in

surplus off ices no furthex promotlon will-be made till all the surplus optees posted

 to deficit ofﬁces on deputatlon basis are accommodated in these offices.

Direct recfnéitmen’t will be done in the deficit offices only against the requisition

| already pla}c’cd/to be placed to Staff Sellecti.on Commission.

S eami e p g

S



'Memo No. Estt (Au)/1—49/Separatlon of cadre/2005-06/126-29
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- OFFICE OF THE ACCOUNTANT GENERAL (AUDIT) -
TRIPURA::AC ARTALA

&

Circular No. Estt (Au)/07 Dated: - 21-04-2006.

CIRCULAR

In continuation of earlier circular No. Estt (Au)/2 dated 04-04-2006 regarding separation of
common cadre of Gr.{ ofﬁcers*for permanent transfer to Civil Audit Ofﬁces in the North
East Regron with effect from 01-06-2006, all Section Ofﬁcers, Asstt. Audit Officers, Audit
Ofﬁcers, Sr. Audlt Ofﬁcers in Gr. ‘B’ Cadre are requested to exercise their fresh option in the
enclosed revised format on or! before 26-04: 2006

This supersedes the earlrer circular: dated 04-04-2006 to the extent mentioned above.

'i.._

CopS; ‘of the followirlg lette"l;"s/i'o'rmat are enclosed for information and necessaty action.

1. Revised form of option.

2. HQ. Letter No.190 — NGE (App.)/17-2004 dated '17-04-2006 regarding clarification on -

policy paper.
N of file No. Estt (Au)/1-49/Separation of
dd -
Sr. Deputy Accountant General (Au)
Dated 21-04-2006

(Authority: - Sr. DAG’s order dated 21-04-06 at P/ {
cadre/2005 06)

Copy to: -
01. Secretary to AG

02. PA to Sr. DAG (Au)
03. All Sr. AOs/AOs
04. All AAOs/SOs.

o ’_ . Sr. Audit Officer/ Admn.

.1
Tl
by
S
] I“':!El'z g L el
by ¥
»il At sbpb pr adan
C:\Documents and Sertinge\EDP_AUMy DocimenteRohariLetiers.doc i ..
1
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FORM OF OPTION - | T

In the-event of sephration of existing ‘corsmon.cadre for Group ‘B’ posts -

of Sr.AO/AO/AAO/SO of the A&E/ Civil Audit offices of the Indian. Audit & Accounts.

Department located in the North East, 1 Shri/ S/ M. MALAY. BHUSAN ... o
e ACHARREE........ working in the office of the Accounl ., Greneteol (Pf"‘w) S Tpwna
, AEWQM as &NGT‘ALLCL&O%&M (designation), knowing fully that the . |
option so exercised shall be finil and no’ further change in the option shall be allowed in
any, case, do hereby opt to be: finally alloéated to the following office(s) in order of .
pteference:. - ’ ‘ ': .: ' . . " ‘ | -,‘ “ -- . - . | | . | %ﬁi‘
A office of e Accourtart. Geenercal (Andit) > Tretpuea, A gordala o
2. Office of the a..ooiiosmnrecess e e e

; | -, _ ' A '(Sig.‘nature)
Date: LH-ON= 2006 Name MALAY. . BHUSAN ACHARIEE

Station: Ag&ﬁulg ey Designation Setian. Audik. Offiewe |
| | | 016 the whceonrtmnd, Ganernl (Arudd), Tojute
00 the ¥ e Lt |

Employee No. ..ooovvorrenmanennseee
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OFFICE OF THE
PR. ACCOUNTANT GENERAL (AUDIT),
MEGHALAYA; ARUNACHAL PRADESH AND
MIZORAM. SHILLONG 793 001,

NoEsttl/OrderNo. $8 =~ .. . = . Dated: s“’ August, 2006

- DI

" Consequent upon the scparation of the common Group ‘B Cadres of the offices

of the Pr. Accouritant General (Audit); Assam, Guwahati , Pr. Accountant General (Audit),
Meghalaya, Arunachal Pradesh and  Mizoram, Shillong, offices of the Accountant
General(Audit), Tripura, Agartals,  Accountant General(Audit),Manipur, .Imphal and
Accountant General(Audit) Nagaland Kohima, into the offices of the Pr. Accountant General _‘
(Audit), Assam, Guwahati, office of the Pr. Accounumt General (Audit), Meghalaya, 54
Shillong, and offices of the Accountant Gcnzral(Audn) Tnpura, Agartala, Accountant
General(Audit),Manipur, Imphal, Accountant Gencral(Audit) Nagaland Kohima, Accountant i
y General(Audxt),Aruchhul Pradesh, Itanagar and Accountant General(Audit),Mizoram,
i ‘ Aizawl, the following Sr. AOs/AOs/AAOs/Sos are placed permanently in the offices as
’ shown in Annexures-I to XXVIH excludmg the names appearmg in Annexure XV1.

- - I X

In respect of the 20 AAO's whose names appear in Annexme ¥V1, the order
of posting to the Ofo Principal Accountant General (Assam), Guwzhati is on-a purely 3
temporary basis as their case is sub-_;udxcc

Lists showing the names of the officials placed on deputatxon to the deficit
offices on the basis of scmonty/optxons are shown in Annexures-XXIX to XXXIX.

b A

 The placement of the ofﬁcmls permanently or on de Jgutauou basis in the
separated offices will be with eﬁ‘cct from 09/08/2006..

" On permanent allocanon to the ofﬁces of the Pr. Accountant Gcneral (Audit),
Assam, Guwahati, office of the Pr. Accountant General (Audit), Shillong’ and’ ‘offices of the
Accountant Gcneml(Audxt), Tnpura, Agartala, Accountant General(Audit),Manipur, Imphal
Accountant Gencral(Audnt) Nagaland, Kohima, Accountant General(Audit),Arunachal
. Pradesh, Itanngar and Accountant Gcneml(Audxt),MJzomm, Aizawl, the officials will sever
all links with the common cadre and will havé no connection with other offices of the Pr.
Accountants General/Accountants General (Audit). They will be liable to perform all duties -
and functions connected with audit including assignment to peripatetic audit parties of the
~ office to which they have been allocated. They are ‘also liable to be transferred to
Branch/Zonal offices already in existence or to be formed in future and anywheére within the
State where they are permanently allocated/placed on deputation.

Lo . ¥ X .




Memo No Estt.J/Audit/12-31/2006-07/2021-2025
‘ Copy forwarded for mfommtmn and niecessary action to:-
1.

=
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The officials who are prcscntly on dcpumnon to othcr offices will be posted on their
repatna‘uon to the oﬁﬁces to wlnch they are pcrmanently allocatcd as pet their seniority and
option ‘exercised by thent. If no vac&ncy is avaxlable in such office on the date of repatriation;
the junior most person in the concemed cadre in thatvomce will be sent on deputat:on to
deficit offices. ‘ ' ‘

The inter-se semonty of persons in the separated office will be shown in the

gmdatmn list of that office., The semonty of the offi cials who will be on dcpumnon to the
deficit offices will be shown by the.ofﬁc_e for which they have exercised their first option.

Sd
Principzl Accountsnt Genersl,

The Pr. Accountsnt Geneml (Audit), Assam, Maidmmgaon, Beltolz, Guwsahati.
He is requested to release the officials who were placed on deputatxon to other deficit
offices. In respect of pemonncl allotted/deputed to office of the Accountant General
(Audit), Arunachal Pmdesh Itanagar and office of the Accountant Gegeral (Audit),
Mizoram, Aizawl they are to initially report to the O/o Pr. Accountant General
(Meghalaya), Shillong initially. '

The . Aceountsnt Genersl (Audit), Tripurs, Agartala. He is requested to release
the officials who were placed on deputation to other deficit offices. In respect of
personnel allotted/deputed to the office of the Accountant General (Audit), Arunachal
Pradesh, Itanagar and officc of the Accountant General (Audit), Mizoram, Aizawl they
are to initially report to.the O/o Pr. Accountant Ganeral(Mcghalayu), Shillong..

The . Accountant Geners] (Audif), Manipur, Imphal. He is requested to release
the officials who were placed on deputation to other deficit offices. In respect of
pérsonnel allotted/deputed to the office of the Accountant General (Audit), Arunachal
Predesh, Itanagar and officc of the Accountant General (Audit), Mizoram, Aizawl they
are to initially report to the O/o Pr. Accountant General(Meghalaya), Shillong..

The Accountent Gemersl (Audif), Nagaland, Kolima.: He is requested.to release
the officials who were placed on deputation to other deficit offices. In respect of
personnel allotted/deputed: to- the-office of the: Accountant General (Audit), Arunachal.

Pradesh, Itanagar and office of the Accountant Geners! (Audit), Mizoram, Aizawl they

are to initially report to the O/ Pr. Accountant General(Meghalays), Shillong,
.The Principal Director (St41f), office of the Comptroller and Auditor General of

- India, 10, Bahadur Shah Zafar Maxg, Indraprasth& Head Post Office,

New Delhi ~ l 10 001

Sd/-
E’rﬁncipa! Accountant Genersal

Dated : 8" August, 2006

,,W/%
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THE FOLLOWING SENIOR AUDIT OFFICERS ARE PLACED ON U

DEPUTATION ACCORDING TO THE DEPUTATION PREFERENCE
W

O/o The Accountant General (Audit), Arunachal Pradesh, Itanagar
ANNEXURE-XXXI |

Shri Pranab Kr. Dey (opted for Meghalaya)

Shri Satya Prasad Biswas (opted for Meghalaya)
Shri Paresh Acharjee (opted for Meghalaya)

| Shri ShankarLal Paul (opted for Assam only)

hal Dl o e

‘eAccountantheneral Audif), Nagaland, Kohima

ANNEXURF-X X1

Shri Hiten Chandra Dutta ( Opted for Assam only)

Shri Kamaleswar Bora { Opted for Assam only)

Shri Ashutosh Deb (Opted for Assam only)

T Shn Ajit Kr. Saha (opted for Meghalaya (1%) and Assam(2™)
Shri Tapan Kr. Roy (opted for Assam)

Shri Rabindra Mazumdar (opted for Assam)

N S]] —

O/o The Accountant General (Audit), Mizorsm, Aizawl
ANNEXURE-XXXIII

Shri Samaresh Ranjan Das (opted for Meghalaya only)
Shri Ashish Kumar Acharjee ( Opted for Assam only)
Shri Dwijesh Ranjan Saha ( Opted for Assam only)
Shri Tapan Kumar Haldar (opted for Assam only)

Shri Kalyan Kr. Das (II) (opted for Assam only) A

.
e
. /;

T | DD | —

E
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O/o The Accountant Genersal (Audit)_, Manipur, Imphal
'ANNEXURE-XXXIV

Dipan Kumar Das ( Opted for Agsam only)

Malay Bhushan Acharjee ( Opted for Tripura only)

| Ranadhir Singha.( Opted for Assam only)

Shri Sahadeb Ghosh ( Opted for Assam only)

Shri Bikash Roy ( Opted for Assam only)

Shri Subhendu Chakraborty (Opted for Assam only )

Shri Sujit Kumar Deb ( Opted for Assam only)

Shri Jadab Chandra Das (Opted for Tripura only)

Wi~ 3 AWt e

Shri Bimal Kanti Bhowmick (Opted for Assam- Ist and Meghalaya-2™)

THE FOLLOWING AUbIT OFFICERS ARE PLACED ON DEPUTATION

| ACCORDING TO THE DEPUTATION PREFERENCE EXERCISED BY THEM

O/o The Accountant General (Audit), Manipur, Imphal
| ANNEXURE-XXXV

[ 1] Shankar Sevak Das (Opted for Tripura only) | ]

O/o The Accountant Genéml (Audit), Mizoram
ANNEXURE-XXXVI

[ 1 [ ManiLal Das (opted for Meghalaya only)

'y

S

,\/‘\



PHONE : 235-4359
, .FAX : (0381)235-4749
OFFICE OF THE ACCOUNTANT GENERAL (AUDIT),
TRIPURA, AGARTALA
PIN - 799006
Email : agautrip@sancharnet.in

Estt. Order No. .’/ 3‘7 A Dated, the 9" August 2006

Consequent upon the separation of common Group ‘B’cadres of the offices of the Pr.
Accountant General (Audit), Assam, Guwahati, Pr. Accountant General (Audit), Meghalaya,
Arunachal Pradesh, and Mizoram etc., Shillong, offices of the Accountant General
(Audit), Tripura, Agartala, Accountant General (Audit),Manipur, Imphal and Accountant General
(Audit), Nagaland, Kohima, Accountant General (Audit), Arunachal Pradesh, Itanagar, and
Accountant General (Audit), Mizoram, Aizawl communicated vide PAG(Audit), Meghalaya,

Arunachal Pradesh & Mizoram etc., memo No. Estt.]/Audit/12-31/2006-07/2021-2025 dt. 8%

August 2006 (copy enclosed) the following officers are placed permanertly in the office of the
Accountant General (Audit), Tripura, Agartala, w.e.f. 9% August 2006.

Sr. Audit Officers . i

g sl
Shri Jaharlal Saha
Shri Niranjan Chandra Das
Shri Dilip Kr. Choudhury ( at present on deputation)
Shri Rabindra Nath Ghosh
Shri Jogendra Devnath
Shri Tushar Kanti Das
Shri Pijush Kanti Dasgupta
Shri Bijitendra Narayan Choudhury
9. Shri-Mrinal Kanti Kar (at present on deputation)
10. Shri Manas Bhattacharjee
Il Shri Subinay Paul. b
12. Shri Subhas Ch. Bhowmik-
13, Shri Nalini Kanta Das
14, Shri Subhash Kar

e P I I B <

(1) Audit Officers
!

Shri Abhijit Dhar
Shri Shubash Ch. Das (at present on deputation)

2.
3. Shri Gati Ranjan Paul
4. Shri Amar Krishna Dutta




(1)  Asstt. Audit Officers

BENa e e NP RO
I Shri Tapash Ch. Majumder |
2, Shri Kalyan Kr. Das () ' |
3. Shri Kirit Kr. Dutta
4. Shri Santosh Debnath
5. Shri Animesh Mazumdar
6. Shri Anil Baran Dutta
7. Shri Pradip De
8. Shri Parimal Dutta Choudhury
9. Shri Ajoyendu Deb
10. Shri Arunenda Bikash Roy
11, Shri Phani Bhusan Mitra
12, Shri Nakul Das
13. Shri Dwijen Kr. Sutradhar
14. . Shri Arun Ch. Nath
i5. Shri Karunamoy Nath
16. Shri Jaydip Ghosh
17. Smt Sanchali Roy s
18. . Shri Sarit Kr. Choudhury
16. Shri Debabrata Bhattacharjee
20. Shri Dipankar Dey (II)
21. Shri Manasij Chakma
22. | Shri Jayanta Baran Roy Choudhury
’IV) Sectxon Officers -
]. Shri Sanjoy Sengupta
2. Shri Partha Sarathi Chakraborty
3. Shri Swapan Nandi

On permanent allocation to the office of the A.G (Audit), Tripura, Agartala, as

mentioned above the officials will sever all links with’ common cadre and will have no
connection with other offices.

Z The foilowing officers are placed on deputation to the deficit offices as mentioned
below:

M Sr. Audit Officers

£/ IR
1. Shrl Malay Bhushan Achar]ee (opted for Accountam General (Au) Manmur
Tripura) imphal
2. Shri Jadab Chandra Das (opted for Tripura) Accountant General (Au), Manipur,
A B - - imphal e e

N




() Audit Officers

R e ST T BT A
1. Shri Shankar Sevak Das (opted for Tripura) | Accounta
S | Imphal

3. The following officers are allocated permanently to the Office of the Pr. Accountant

General (Audit), Assam, Guwahati,

(O  Sr. Audit Officers

Shri Sajal Kanti Chakraborty

@)  Asstt, Audit Officer

1 Shri Asit Dey
Shri Nirode Chakraborty

[

Kord< . : :
4. Shri Sajal, Chakraborty, Sr. AO, Shri Malay Bhushan Acharjee, Sr. AO and Shri Jadab
Chandra Das, Sr. AO stand relieved of their duties from this office w.e.f. 09-08-2006
afternoon. .

5. Shri Asit Dey, AAO and Shri Nirode Chakraborty, AAO stand relived of their duties

from this office w.e.f. 09-08-06 afternoon.
bl

Co : . Sr. Deputy Accountant General (Au)
Memo No. Estt (Au)/1-49/Separation of cadre/2005-06/869-929 Dated 9.8.2006
Copy to : ‘ -
1. All Sr. A.O/A.O/A.AOQ/S.Qs - :
2. Pr. A.G.(Audit), Meghalaya, Arunachal Pradesh & Mizoram etc., Shillong.
3. Pr. A.G (Audit), Assam, Guwahati '
4. A.G (Audit), Manipur, Imphal
‘5. Notice Board '
6. Secretary to the Accountant General
7. PAto the Sr. DAG : § :
8  BillGrowp W
9. PAO/Local ~ T

Sr. Dy. Accountant General (Audit)

A X
f
8
." :




APPX. 5] DEPUTATION WITHIN INDIA .
. - _————.

1. What is the specific public interest involved in the
proposed extension? I '

12. Whether the concurrence, of lending organization/
individual concerned has been obtained: for the

proposed extension? - - . TR

{ T . . o .‘- N -
13. Efforts made to select a suitable replacement for
the officer? ; , AR

< e “oe

14. According to Recruitment Rules can the post-be
filled up by promotion? If so, .aré there any
eligible officers available from the feeder cadre (if
there is one) and if so, why are they not being
considered for promotion “instead of -seeking.
further extension for existing incumbent? '

15. Any other relevant information considered -
necessary : R

Signature and Designation
of Administrative Authority
Deputation should be restricted to officers below 56 years of age.—

The Recruitment Rules in respect of a number of posts provide for appoint-
ment to the post on deputation (including short-term contract)/transfer. The

_existing instructions relating to cases where this method of recruitment is pro-

vided do not provide for any upper age-limit for eligibility for appointment by
deputation (including short-term contract)/transfer, This sometimes results in
appointment of persons who are left with very short service before retirement.
It is desirable that appointments of such personsare avoided as during this
short span they would be unable to contribute effectively to the organizations
where they are appointed. ' . R

!

UPSC and it has been.decided that the maximum age-limit for appointment by
deputation (including short-term contrict) and absorption shall be not excecd-
ing 56 years as on the. closing date of receipt of applications by the. UPSC or -
the Ministry/Department/Office, as the case may be. This’ fact should, there- -
fore, be clearly mentioned in the circular inviting -applications for filling up -
vacancies by this method of recruitment. - , C

7 [G.1, Dept. of Per. & Trg, O.M. No." AB 14017/48/92-Estt. (RR), dated the 17th
November, 1992. ]

2. The matter hag, therefore, bcgn examined  in gomultatidﬂ',@ith the

SECTION II

Revision ‘of Central Secretariat (Deputation on Tenure) Allowance
(CDTA) to officers of organized Group A’ Services.on their appuint-
ment as Under Secretary, Deputy Secretary and Director in the Central
Secretariat under the Central Staffing Scheme.—The Central Secretariat

2 R
s
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PAD/1-270/BSF/2005-6/6437-39
Govt. of India AN -
Ministry of Home Affairs &RE - &
Directorate General Border Security Force —
Pay and accounts Division |
(Genl. Admn Section)

*

Pushpa Bhawan, Madangir
New Delhi- 110062

Dated, the 15 December 2005
To _
1. The O/o The Account General
West Bengal, Kolkata -

2. The O/o The Account General(4 & E)
- Tripura, Agartala "

Sub: - SELECTION OF STAFF ON DEPUTATION TQ PAY AND
ACCOUNTS DIVISION, DG BSF NEW DELHI FOR THE
- POST SENIOR ACCOUNTS OFFICER/ACCOUNTS
_OFFICER IN IAP TRIPURA

I am to state that Pay and Accounts Division, Border Security [Force
requires the service of suitable officers/ Accounts Officer at IAP BSF Tripura
in the pay scale of Rs. 8000-275-13500/7500-250-1200 respective by transfer
on deputation basis. The qualifications, experience and other conditions for
the post are furnished below:

Officer under the Central Government:

(a) (i)  Holding analogous posts on regular basis in the parent
cadre/Department, or

(ii)  For the post of Sr. Accounts Officer with two years service in the Grade
rendered after appointment thereto on regular basis in scale of pay or
Rs. 7500-250-12000 or equivalent in the parent cadre/department; or
for the post of Accounts Officers with two years service in the Grade ren-
dered after appointment thereto on regular basis in the scale of pay of
M. Rs. 7450-225-11500 or equivalent in the parent cadre/department, or
W



Ty,

. ez
3.

(iii) With seven years service in the Grade rendered after appointment thereto
on regular basis in'the scale of pay of Rs. 6500-200-10500 or equivalent
in the parent cadre/department for consideration for the post of Senior
Accounts Officer. or with five yedrs service in the Grade rendered dfter
appointment thereto on regular basis in the sclae of Pay Rs.6500-200-

105000r equivalent in the parent cadre /department for consideration
for the post of Accounts Officer, and

(b) Possessing any of the following'quéillj‘ications

(i) A pass in the Subordinate Accounts Service or equivalent examination
conducted by any of the Organised Accounts Department of the Central Gov
ernment.

(ii)  Successful completion of training in Cash and Accounts work in the
institute of Secretariat. Training and Management or equivalent and experi-
ence in cash , Accounts and Budget work.

(c) The maximum age shall not be exceeding 56 years.

2. The deputation , which is for a period of one year in the first instance, is ex-
tendable up to three years and is governed by usual deputation terms. The duties of the
Senior Accounts Officer/ Accounts Officers in the Internal Audit Party(IAP) at Ftr HQ BSF
Tripura are of extensive touring. The officer selected for this post should be willing to under
take extenive touring and he able to conduct internal audit of Cash, Stores and other ac-
counts of Border Security Force.

3. It is requested that names of volunteers willing for deputation may please be forwarded
along with the copes of ACRs and vigilance clearance certificate for last five years at an
early date. : : '

4. An early response in the matter will be highly appreciated.

(. R. CHOBDAR)

%/ , ' Asstt. Director(A/Cs)



